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*273. [The questioner (Shrimati Savita Sharda) was absent for answer
vide page 55 Infra.]
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Approval of FDIs

1°274. SHRI RAM JETHMALAN!:
SHRIRAJIV RANJAN SINGH 'LALAN": 11

Will the Minister of COMMERCE AND INDUSTRY be pleased to
state:

{a) whether it is fact that a number of projects related to power,
chemical, fertilizer and petroleum sectors in which foreign investrment
was proposed, were sanctioned in the country during the year 2001 and
upto June 2002;

(b) it so, the details of capital investments made in the projects
sanctioned; and

(c} the details of the projects in which implementation has started
upto September, 2002 and the capital investment therein, Sector-wise?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI
ARUN SHOURIE): (a} to (c} A Statement is laid on the tabie of the
House.

Statement

(a)} The number of proposals approved under Government and
RBI route for FDI in power, chemical fertilizer and petroleum sectors
along with the amount of investment approved, sector-wise, is given
below:

{Rs. in Crore)
Sl Sector Number of Approvals
No. Proposals between Amaunt
January 2001-June 2002
1 2 3 4
1. Power 51 1993.10
2. Chemicals 125 527.45

tOriginal notice of the question was received in Hindi.
t1The question was actually asked on the floor of the House by Shri Rajiv Rafhjan Singh
‘Lalan’.
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1 2 3 4
3. Fertilizers 02 78.56
4. Oil Refinery including 36 6221.73

Petroleum

{b) and (c) The details of the investments made upto September
2002, against the above approvals, sector-wise, is given below:—

(Rs. in Crore)

Sl. Sector No. of Amount Invested
No. Remittances

made by the

companies
1. Power 39 1141.66
2. Chemical 56 648.70
3. Fertilizer 2 78.40
4. Oil Refinery in¢cluding 16 946.46
Petroleumn

Implementation of individual projects in the private sector is not
monitored at the level of Central Government. In the case of public sector
projects, the monitoring is done by the Administrative Ministries concemed.
Government has put in place an institutional mechanism under the Foreign
Investment iImplementation Authority (FIIA}, which acts as a single-point
interface between foreign investors and the various authorities at Central
and State level, to resolve implementation related problems. Under this
mechanism, approval holders for projects of Rs. 100.00 crore or above
are contacted with a view to ascertaining the status of implementation as
also implementation related problems, if any, which can be taken up by
FliA. During the period January 2001 to June 2002, nine projects of Rs.
100 crore and above were approved in power, chemical, fertilizer and
petroleumn sectors. The implementation status of these projects is given
in the Statement { See below)

In addition to this, all approval letters, irrespective of the size ot
project, contain the name and contact address of the nodal officer of FIIA
who may be contacted in case the foreign investor requires any assistance
with regard to implementation of the project.

45



[9 December, 2002]

RAJYA SABHA

SUoRIBAC 2 P
Auedwo) BuipoH uaYIo 0L LL'vBOLD Jamod N uafiiomod 2002'v0'S Eipujuafiemod g
uonesodion
Buiplop
uoljeluaLaidw JBHIsNpY| P11 wopesodio)
18pun 10N ysepeld Jejin ¥1'ZL  COFPL lamog snuney BIEYG OpU| A Hn9 opul g
TSLSANI papn
vofjejuawidus pue|s) MO BIPU| Mg "00) Jamod
BN NPeN jeL G8  POBSHt B8mad uewdey BjIS bem 200" 10°LE nedejewss 2
pajLLn T epug ‘P vonelodic)
{uonisinbae) uafilamod #Biaug uan)
pajusiueidun Jerging L'b9 9999 18mod Srunep d1  L00ZE0LE Jemodieeing g
uolejueLwa(duw! Aauey uoleIOaIoD) ‘P IAd Bipy|
1apun JoN SIBYIO 00l 01622 Lo} vsn o xayed 2002's0'9 seny xale) g
pajiw elpu]
uoneawow! Aauijay pi7 Buipjoy 00 SINPQIY
iBpun PN AuayIpuod o8 0009 o WN aueunop  LOOZ'600E  ABiujomad v
t=]813)] pal
Azuiey sanss| wnajmdd
PavIvI JON leseing 66'¢L 000005 L8] aing HIo 1002 20 1E guERyY €
| B0uBly (D150}
‘aulinpuQ RIRBURLOD
oo {s18z)1e4 SOM 18 |emsnpuy
uoHEjuawWchan UBL) J3LI0) S10 YBnonyy SIEduR 4
J8pUN 0N  EJKSRIBYEN 00205 S{EoHLaLD aouery YSOIH0 20021081 w2
uofjelodion
srup pajwin
uonejuswaldw| pueg|s) |EUCHBUIEIU) BANYDUISEUI
Bpuf NPEN et SOLIL S{eanuayy ULy YsINB]  LODZEH'EL Ainie ')
(el
SNIEIS (%) v sH) "ON
uoneuaadu) fels Apnbg  Aunb3 01085 Auncy J0|RIOQEYCD aleqo4d Auedwod 18

S10}795 wWnajonad pue
18ZIILIB [ROIUIBYTY JOMOY Ui (8A0QE P 81010 DL "SY {0 JUBWISIAUY) S108I0id BBBYY |4 PBUOIHOUES O JUBWSIBIS

uawanels

46



{9 December, 2002] RAJYA SABHA

st ety 9 fog oo Tt waTafa gEew, arEE s St Y sae
agd ¥ forqga I fazn &, & & s st weiea 3 @t Fig @ sfus S gt @
¥, forad o snufvall &Y et B, sod @i 3 o) freiag Safeam foe & wrafaaa
1 fef =& I | o man @ o of 2 sperd 7 o < Seis wonse o s9d famn
fafwaw o foran o0 ¥ iR ot & gru <h it T8 oerd 7 & ) 3w W wE R
FHRATE FLTER?

SHRI ARUN SHOURIE: In the oil refinery sector, one proposal relates
to Reliance Industries Limited. As the hon. Member has rightly said, they
were to raise US $ 1 billion through GDRs and ADRs. But, they informed
us, both, because of the market condition and because of the excess
refining capacity in Iindia, at the moment, and seccendly, because of the
downtrend in the US market after the 9/11, they have deferred the
placement of ADRs and GDRs. That is the position.
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# they are more than double of the tirst quarter of the last year, but the
implementation on the ground remains tardy, because of the famitiar
problems of land acquisition, power connection and so on. We will try
our best to work with the State Governments and local authorities to
expedite that. He is right that it is the core of the problem to which we
should attend. Sir, a facilitation centre has been set up in the Ministry
in which all queries are replied. About 2,000 queries were replied last
year. But, | am sure, answering queries is hot enough and we should
really work with ali the authorities so that the projects can, actually,
come up.

SHRI PRITHVIRAJ CHAVAN: Sir, the hon. Minister has given us
the figures with regard to the approval of the FDI. | would, specifically, like
to know from him whether the definition of FDI is undergoing a change as
per the international practice and whether any group was appointed,
specifically, to redefine the way we compute the FD1. if ‘'yes', what is the
status of that?

47



RAJYA SABHA [9 December, 2002]

SHR1 ARUN SHOURIE: Sir, the hon. Member, | am sure, knows the
International Financial Corporation had commissioned a study in which
they found India has not included several items, as a part of the FDI
inflow which other countries, specially China, has incfuded. As a
consequence of that study, in October, a Group had been set up. This
Expert Group submitted its Report in October. The third meeting to
operationalise the recommendations of this Group is scheduled to be held
tomorrow. We found that sixteen items, which China and other countries,
are inctuding as FDI, going by the IMF Code, are not being included in
India and if they were included then, for instance, the figure for last year
would not be US § 2.6 billion, but would be around US $ 6-7 biilion.

*275. [The questioner (Shri Ramachandra Khuntia) was absent. For
answer vide Page 56.]

276, [The questioner (Dr. Aladi P Rajkurnar) was absent. For answer
vide Page 57.}
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